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“CENTR AL ADMINISTRATIVE TR IBUNAL
PRINC IPAL BENCH |
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New Delhi, 26.8. 1994
GOR AN
THE HON'BLE M. S. R, ADIGE, MEMBER (4)
THE HON'BLE MRS, LAKSHMI SWAMINATHAN, MEMBER (J)

K. S. Sen S/0 B. $. Sen,

R/0 C-1I, 2nd Floor,

Police Post Jungpura Extensicn,

New Delhi - 110014. ee e foplicant

By Advocate Shri D. P. Avinashi

Versus
1. Union of India through
Cammissicner of Police,
PHG I.P. Estate,
New Delh io
2. #&ddl. Commissioner of Police
(Operaticns) , Delhi, PHu,
I.P.Estate 'y New Delh i,
3. Dy. Commissictner of Police
D.E. Cell (vigilance) Delhi,
P.S. Defence Colony, New Delhi,
) s ve ReSP meﬂm

Q R D E R (®maL)
shri S. R. Adige, Member (4 -

shri D. P. Avinashi, learned ccunsel far the

applicant present and heard.

2.  We brought it to the notice of the learned counsel
that as the applicant's appeal to the Commissioner of
Police was filed as recently as 12.7.1994, which is

still pending, this application is clearly premature,

3. Shri Avinashi ‘accordingly sought permission to
withdrew this applicaticn with liberty to file a fresh
application, if any grievance survives after the

departmental remedies were exhausted.




-2

3. The prayer to withdraw this C.aA 1is allowed
with liberty granted as afcoresaid.

) A/\L&WM"Q/; ‘ A */’é,f ,
( Mrs, Lakshmi SwaminatRan ) { 5. R. adige )
Member (J) Member {4)

/as/




